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tricts, Leprosy will continue as a verti-
cal programme.

Legislation to repeal the provision of 
Pension to Former MLPs.

*70. PROF. P. G. M AVALANKAR: 
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND IABO U R be 
pleased to state:

(a) whether Governm ent have now 
considered the question of pensions to 
form er Members o f Parliament being 
eliminated or increased;

(b ) if so, the facts thereof, includ-
ing the manner in which Government 
propose to implement their decision 
and when;

(c ) if  not, reasons therefor; and

(d ) whether Government propose to 
bring forw ard during the Winter Ses-
sion, 1977 the legislation fo r  repeal o f 
the provision o f pensions to former 
M.Ps. and if  so, broad indications 
thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARM A ): (a) to (d). Re-
presentations have been received both 
for repealing the provisions regarding 
the granting of pension to ex-Members 
of Parliament and also for liberalising

them. The whole matter is still under 
consideration of the Government. A 
decision w ill be taken after Govern-
ment has had discussion with the Lea-
ders of opposition parties/groups in 
the two Houses.

Kala Asar in States

*71. SHRI RAJ KUSHAR SINGH: 
SHRI AHMED HUSSAIN:

Will the Minister of HEALTH AND 
FAM ILY WELFARE be pleased to 
state:

(a) the incidences o f Kala-azar in
B,ihar, U.P., Gujarat, West Bengal, 
Tamil Nadu, Maharashtra and Assam;

(b ) the number o f casualties report-
ed from  each o f  the above States; and

(c) the steps taken by  Government 
to resolve the problem on a national 
level?

THE MINISTER OF HEALTH AND 
FAM ILY WELFARE (SHRI RAJ 
NARAIN): (a) and (b). A  statement 
containing the required information is 
laid on the table of the Sabha.

(c) Another statement indicating the 
steps taken to resolve the problem is 
laid on the table o f the Sabha.

Statement

Incidence of Kala-Azar and number of casual- 
No. of States ties reported

------ - ■ ------------------------------------------------  Deaths
No. of cases

1974 1975 1976 1977

Assam. . 4 4

Tamil Nadu . 14 11 14

Gujarat 

West Bengal
• i 1

75

3

53 62

2 cases reported during 
1976.

Bihar . . 40 822 1587 12667 153

No cases of iala-Azar have been reported from Maharashtra.
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Statement

Steps taken by Govt, to resolve the 
problems of Kala-Azar on national 

level

(1) Under the Modified Plan 
of Operation of the National Malaria 
Eradication Programme, appropriate 
type of insecticide is supplied to 
areas which have two or more cases 
per thousand copulation for under 
taking spray. This automatically 
comes as a preventive measure for 
Kala-azar also.

(2) A  central Kala-Azar Sur-
vey Team has been approved to 
assess the siuation of Kala-azar in 
the country.

(3) Production of Antimony Com-
pound, the drug normally required 
for Kala-azar has been stopped up.

(4) For a few cases which do not 
respond to treatment by Antimony 
Compounds Pentamindine vials have 
been procured as assistance from 
W.H.O. They are being sent to the 
affected areas of West Bengal and 
Bihar.

Participation of Labourers in Mana-
gement

72. SHRI GANANATH PRADHAN: 
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND I.ABOUR be 
pleased to state:

(a) whether Government have ado-
pted any policy for the participation 
o f labourers in the management on 
different Public Sector Undertakings;

(b ) if so, the number of such pub-
lic undertakings where the labourers 
have taken such part ; and

(c) the number of such undertak-
ings where the labourers have not 
taken part and the reasons therefor?

THE MINISTER OF PRALIAMEN- 
TARY AFFAIRS AND LABOUR (SHRi 
RAVINDRA VARM A ); (a ). Govern-
ment introduced in October 1975 a 
Scheme for Workers’ Participation in

Industry in manufacturing and mining 
units and another in January 1977 in 
commercial and service organisations 
in the public sector. The whole policy 
on workers’ participation is now under 
review by a Committee.

(b ) and (c). According to available 
information almost all eligible Central 
public sector units numbering 545 have 
either implemented the Scheme of Oc-
tober 1975 or initiated steps to do so 
or have made alternative arrange-
ments.
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